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INTRODUCTION

I, the Chairperson of the Standing Committee on Labour and Welfare (1994-
95) having been authoriscd by the Commitice to submit the Report on their
behalf, present this Scventh Report on the Ministry of Labour—Welfarc of Beedi
Workers.

2. The Commiitice took the cvidence of the represcntatives of the Ministry
of Labour on 28 June, 1994. The Committee wish to cxpress their thanks to the
represcntatives of the Ministry of Labour for placing before them the detailed
wrilten notcs on the subject and for furnishing the information the Commiittee
desired in conncction with the cxamination of the subject.

3. The Rcport was considered and adopted by the Commitice on
30 November, 1994,

4. A summary of conclusions/rccommendations contained in the Report is
appended (Appendix-I11).

New Deun; CHANDRA PRABHA URS,
30 November, 1994 Chairperson,
9 Agrahayana, 1916 (Suka) Standing Commitice on

Labour and Welfare .

)



CHAPTER I
INTRODUCTORY

1.1 The Beedi Industry is primarily a rural bascd labour intensive unorganiscd
Industry. Owing to pcculiar conditions of cmployment prevalent in this industry,
most of the workers are below the poverty line. The usual practice in beedi
industry is that the workers collect the raw-matcrials (beedi leaves, tobacco cic.)
from the ncarby depots of the cmployers for rolling beedics. The majority of the
Beedi workers happen to be home workers who roll beedics in their respective
dwelling units and a few of them work in the [actory sites. The workers carry the
finished products to the appointed places and collcct their wages once a week.

1.2 The Beedi Workers are governed by:

1. The Beedi and Cigar Workers (Conditions of Employment) Act,
1966.

2. Minimum Wages Act, 1948.
3. Employces Provident Fund Scheme, 1952,
4. Matcrmity Benefit Act, 1961.

1.3 As per the provisions of the Beedi and Cigar Workers (Conditions of
Employmcat) Act, 1966, thc ‘Home Workers’ arc also treated as workers and the
employers arc required to oblain licences from the competent authority. The Act
stipulates providing welfarc facilitics, such as Urinals, Ventilation, Drinking
Water, Washing [acilitics, Creches ctc. for the welfarc of Workers.

1.4 The Beedi and Cigar Industry, is mainly concentrated in the States of
Andhma Pmdcsh, Bihar, Gujarat, Karnataka, Kcrala, Madhya Pradesh, Maharashtm,
Orissa, Rajasthan, Tamil Nadu, Uttar Pradesh and West Bengal. The Sccretary,
Ministry of Labour informcd the Committce during cvidence that the total
number of Bcedi Workers arc 44,72,800, who are sprcad in 17,408 Beedi
Manufacturers units all over the country. Out of them 23,76,724 workers have
been identificd as card holders and ncarly 20 lakhs arc yct to be identificd.

Welfare Facilities

1.5 With a view to uplift the living conditions of the Beedi workers employed
in the becdi indusiry, the Central Govt. has sct up a separatc machinery called
as Labour Welfarc Organisation for providing welfarc facilitics for the workers
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cmployed in beedi industry under the Beedi Workers Welfare Fund which was
constituted in the enactment of Beedi Workers Welfare Cess Act, 1976, and the
Rules framed thercunder. The Beedi Workers Welfare Fund Act came into force
w.c.f. 15.2.1977. Initially thc ccss was on the issuc of tobacco from the Central
warchouse. The rate of cess was 25 paisc per kilogram of tobacco issucd to any
person from the warchouse for any purposc in connection with the manufacture
of beedics. This system was given up and a new system was introduced which
providcs for levy of cess on manufactured beedics at a mic not cxcceding SO paise
and not less than 10 paisc per 1000 manufactured beedics w.c.f. 1.1.1982. The
present rate of cess is 30 paisc per 1000 manufactured beedies. No cess is leviable
on manufacture ol unbranded beedies upto 20 lakhs per annum. The proceeds of
the cess arc utilised for the improvement of the living conditions of the beedi
workers in the spheres of medical, housing, cducational and recreational facili-
tics.

1.6 The major schemes which are being extended for the benefit of beedi
workers arc as under:—

Education
1. Award of Scholarships to the children of beedi workers.

2. Financial assistance to the school going children of beedi workers
studying in | to 1V standards.

Housing
3. Build your own Housc Scheme: ™™ o
4. Housing Scheme for cconomically weaker section of workers engaged
in Beedi Industry.
S. Financial assistance 1o Beedi Workers Co-op. Socictics Worksheds/
Godowns.
Medical

1.7 Apart from the above, financial assistance is also provided to the beedi
workers and their dependents for treatment of Cancer, Heart Discase, Kidney
Transplantation, Mcntal Disease, TB and Leprosy. Subsistence allowance at the
ratc of Rs. 200/- 10 Rs. 250/- per month is also paid to the beedi workers suffering
from the above discases. Howewver, incasc of Beedi Workers sullcring from
Leprosy, the subsistanc allowance payable is al the rale of Rs. 100/- to Rs.
150/- per month. Incase of mental illness, the amount payable is Rs. 50/- per
mounth.

Social Security

1.8 The Central Govt. has also introduced a Group Insurance Scheme for
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Beedi Workers which has come into force w.c.f. 1.4.1992. The Beedi Workers
under the age group of 18-60 ycars who arc not subscribers to Employces
Provident Fund are covered under this scheme and insurance covered  is
Rs. 3,000/- for normal death and Rs. 6,000/- in casc of accidental death. The
annual premium payable is Rs. 27/- per member out of which 50% is paid by the
Labour Welfare Organisation and balance 50% is paid by the Lifc Insurance
Corporation of India. No premium is collected from beedi workers.

Identity Cards

1.9 1dentification of Beedi Workers is onc of the grave problems which is a
hindrance in extending the above wellare schemes to the beedi workers. As per
rule, the onus of issuing identity cards to the beedi workers vests with the
cmploycc/contractor. Only very few beedi managements/contractors arc issu ing
identity cards to the beedi workers and extending all the benefits. However, it has
been noticed that most of the "Gharkhata” Beedi Workers are not being issucd
Identity Cards by the owacr for various rcasons, on account of which the becdi
workers arc being deprived of the benefits being extended by the Beedi Workers
Welfare Fund. The Ministry of Labour, Govt. of India had, therclore, authoriscd
the Welfare Commissioncrs, Mcdical Officers of Beedi Workers Welfare Fund
Dispcnsarics, Asstt. Welfare Conmnissioncr and Welfarc Administrators to issuc
identity cards after ascertaining full particulars of the workers and afier getling
the cards countersigned by the employer/contractor concerned wherever possible.

1.10 The details of the problems being faced by the Beedi Workers in the
country and the welfare measures taken by the Central and State Governments
1o improve their living conditions are given in Chapter-11 of the Report.



CHAPTER I
WELFARE OF BEEDI WORKERS

(a). Survey/Identification of Beedi Workers

2.1 The Sccretary, Ministry of Labour informed the Commiittec during
cvidence:

“According to the information that has been collected from the various
Statcs, the total number of Beedi Workers in 14 States is 44.72 lakhs. The
exact figure is 44,72,800.

He further informed the Commiittce:

“23,76,724 Workers have been identificd as card holders and nearly
20 lakhs are to be identificd.”

2.2 Asked whether the Ministry of Labour has any authenticated figure of the
persons in Beedi Industry as per the 1991 census, the Ministry has replicd that
the information bascd on 1991 census is not available at present.

2.3 Asked whcther any survey has been conducted by the Government for the
identification of Beedi Workers in the country, the Ministry has replicd that under
the Beedi and Cigar Workers (Conditions of Employment) Act, 1966, the State
Governments arc the compctent Authority for implementation of various provisions
of the Act. The State Govts. have been cenducting surveys for the identification
of Beedi Workers from timc (o time in their States and furnish the figures to the
Central Government for finalisation of various welfarc schemes for the Beedi
Workers under the Beedi Workers Wellare Fund Act, 1976. Surveys of Beedi
Workers have been conducted by the following State Governments:

(1) Madbya Pradesh (1984)

(2) Uttar Pradcsh (1989-90)

(3) Gujarat (Proposcd)
(4) Assam (Proposcd)
(5) Kamataka (Proposcd)

2.4 The Ministry has further informed the Commitice that the details in
respect of survey reports (rom the States of Madhya Pradesh and Ultar Pradesh
are being collecied from them. As regards, the conduct of surveys on Becdi
Workers by the remaining States, these arc yet to be reecived; A State-wise
break-up of both identificd and unidentificd Beedi Workers is given in
Annexure-l.
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2.5 A Study Group of Parliamentary Standing Committce on Labour and
Welfare visited Karnataka in January, 1994 and held discussions with the Chief
Secretary of the State. The Study Group was informed that according to an
assessment of the Labour Departiment of the Government of Karnataka, the
strength of Beedi Workers in the State was 2,19,562 whercas the Trade Union
Leaders claimed that the strength of Beedi Workers in Karnataka Statc was about
6 lakhs.

2.6 Askcd whether the Ministry have cver discussed the matter with the
Karnataka Government regarding number of Beedi Workers in the State, the
Ministry in a writtcn note Turnished to the Committce has stated that as per the
information reccived from the Statc Labour Department, Governnicnt of Kamataka,
through thc Welfare Commissioner of this Ministry in Karnataka, as on
31st December, 1993, there arc 2,34,132 Beedi Workers in Kamataka. However,
as per the previous information available with this Ministry, the number of Beedi
Workers in the State of Karataka is 3,55,244. The maticer regarding reconciliation
of the two figures is under correspondence with the Welfare Commissioner and
the Statc Government.

2.7 Detail in the problems faced by the Government for the identification of
the Beedi Workers, the Ministry has stated that the Beedi and Cigar Workers
(Conditions of Employment) Act, 1966, is implemented by the State Govis. The
Beedi Workers Welfare Fund Rules, 1978 provide for the owner of an cstablishment,
factory or contractor engaged in the manufacture of Beedi to maintain a register
in Form ‘D’ as prescribed under Rule 41 of the said Rules. Identity Cards arc to
be issucd by the owner of an establishment/factory or contractor engaged in the
manufacture of beedies in the prescribed Form ‘E’ on which as photograph of the
worker has also to be aflixed. However, in practice, it has been experienced that
most of the ‘Ghar Khata’ beedi workers arc not being issucd identity cards by the
manufacturers/cmploycrs/contractors.

2.8 Asked whether the Government has launched any special drive for
identification of Beedi Workers, the Ministry in a written reply has stated that
from time to time, the Government have cmphasised the importance of issuc of
Identity Cards to beedi workers and have requested the Statc Governments and
Welfare Commissioners to intensify the work of issuc of Identity Card to beedi
workers so that all the welfarc facilities/bencfits under the Beedi Workers
Welfare Fund Act, 1976 arc madc available to thc workers. Monthly targets have
been fixed for issuc of Identity Cards to beedi workers for every medical officer,
other ficld officers of the Labour Welfare Organisation and the same arc being
monitored closcly. The Statc Government of Madhya Pradesh have undertaken
a special drive to issuc identity cards to all becdi workers in the State by
April, 1995 through the Statc Government Labour Department machincry with
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the assistance of the Welfare Commissioner, Sabalpur. Other State Governments
arc being requested to take up similar drives in their respective States.

2.9 Asked whether any target has been fixed by the Government for the
complete identification of the Beedi Workers, the Ministry has replicd that as
rccommended by the Central Advisory Committce in their meeting held in
Scptember, 1993, cach hospital/dispensary under the Labour Welfare Organisation
has been given a target for issuc of 250 identity cards to Beedi workers cvery
month. However, where the Mcdical officer is not in position in a dispcnsary/
hospital, this target is to be achicved by the Assistant Welfare Commissioncr/
Welfare Administrator/Assistant Welfarc Administrator who has got jurisdiction
over such arca.

2.10 Summing up, the Scerclary, Ministry of Labour stated during cvi-
dence:—

*Central Government comes into picture for the purposc of coordination.
Wellare Commissioners arc authoriscd to issuc identity cards. We have
requested the State Governments to follow it up and in many cascs, the
State Governments did follow up. For issue of identification cards, we
have introduced a very claborate system. For this, even local bodices have
been authorised. All the people in charge of dispensarics have been
authorised 1o issuc identification cards. This is something on which
further improvements can be made.”

2.11 The Committee note with concern that the Ministry of Labour do
not have authentic data on- Beedi Workers us they are awaiting the 1991
census report. The Committee have been informed by the Ministry that the
State Governments have heen conducting surveys for the identification of
Beedi Workers from tinie to time in their States and furnish the figures to
the Central Government for finalisation of various welfare schemes, for the
Beedi Workers under the Beedi Workers Welfare Fund Act, 1976. However,
the details of survey reports from the States of Madhya Pradesh and Uttar
Pradesh conducted during the years 1984 and 1990 respectively are still not
available with the Ministry. The Committee Fail to understand the lackadiasical
attitude of the Ministry towards the problem. In their view unless the
Ministry possess the correct data by carrying out intensive surveys in'areas
if Beedi Workers concentration in the country, the Government is not in a
position to carry out proper planning for the welfare of Beedi Workers. The
Commiittee, therefore, recommend that the Ministry of Labour should
conduct a State-wise comprehensive survey in areas of Beedi Workers
concentration on a time hound scale.

2.12 The Comniittee, further recommend that the Government should
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ensure that each and every Beedi worker, whether a ‘Ghar Khata’ Beedi
warker or working in a factory is Issued an Identity Card at the earliest so
that he or she Is no longer deprived of the benefit of various welfare schemes
being implemented by the Government. Responsibility for issuunce of Iden-
tity Cards should be fixed on Welfare Commissioners and the Ministry
should monitor the programme periodically.

(b) Grievances of Beedi Workers

2.13 The Committee have been informed that the basic problems faced by
the Beedi Workers arc as under:—

(i) Payment of minimum wages and uniformity in mics of wages;
(i) System of cngagement of Beedi Workers through Labour conlractors;

(iii) Non-applicability of Employces Provident Fund and State Insurance
Schemes;

(iv) Short supply ol mw matcrial; and
(v) Chhat/Rejection of sub-standard beedics.
@) Payment of Minimum wages and uniformity in rates of wages.

2.14 The Ministry has informed the Committee that under the Minimum
Wages Act, 1948, the respective State Governments are the appropriate authority
for lixation/revision and implementation of minimum wagces for cmployment in
the Beedi Industry taking into consideration different factors which are peculiar
to each individual Statc.

2.15 The Ministry has further informed the Committce that the Central
Government have lime and again urged upon the Statc Governments to revisc the
minimum wages cvery 2 years/or upon rise of 50 points in the Consumer Price
Indcx Number, whichever is carlier.

2.16 The Ministry of Labour has furnished statement showing the minimum
wages in Beedi Industry fixed by different States/UTs - under the Minimum
Wages Act, 1948. (Anncxurc-1l)

2.17 Asked for the reasons for the wide disparity between minimum wages
paid to Beedi Workers in different regions, the Sceretary, Ministry of Labour
replied during cvidence:

“There are cxisting norms. The norms arc followed by the individual
States themschves. Underthe minimum wage law, they issuc notifications
cither by appointing a Commiittec or by issuing preliminary notifica-
tions. Trade unions and cmployers are asked to give their responses. A



tripartite committce is also sometimes appointed and representatives of
trade unions and cmployers are there. They visit the cstablishments and
after taking into consideration the local living conditions, these wages
are approved.”

2.18 Asked whether some of the Beedi Workers have migrated from one
State to another for want of payment of minimum wages, the Ministry of Labour
has statcd that cases of migration of Beedi Workers from onc Statc to another for
want of payment of minimum wages have not come to the notice of the
Government. However, complaints have been made in the past that due to wide
disparity in the minimum ratcs of wages in certain cmployments, including
employment in the beedi industry in the neighbouring States, particularly in the
southern region, there is a tendency for the industry to shifl to States where
minimum wagcs arc comparatively low. Complaints have also been reccived
from the Government of Bihar that in respect of cmployment in Beedi Industry,
the Government of Bihar is facing difTiculty in implementing the revised ratcs of
wages as wages in ncighbouring States arc compamtively lower.

2.19 Dctailing further the steps taken or proposcd to be taken 1o check the
shilting of industry from one Statc to another thereby leaving workers uncmployed
the Ministry of Labour has stated that the Beedi Industry being in the State sector,
this responsibility lics with the of State Government concerned. However, the
dccision regarding location including relocation of an industrial unit is taken by
the entreprencur concerned on purcly commercial and cconomic considerations
and there is a limit to which the State can intervene in dictating or influcncing
such cconomic and comgucreiﬂﬂcﬁgions. The Government has, howevcr, been
cexploring the possibilities of reducing the wage diffcrentials which are belicved
to inducc the shifting of the Beedi Industry from onc arca/Statc to another on
account of its peculiar naturc in consultation with the State Governments concerned
and towards this cnd, in pursuance to the decisions of the Labour Ministers'
Confcrence 1992, the Govt. had appointed a Commiiitce headed by State Labour
Minister of West Bengal to examine the question and submit its recommendations.

2.20 Asked to state the action initiatcd by the Government for the faithful
implementation of the recommendations contained the report, the Ministry of
Labour informed the Committee that the recommendations made by the Commitice
of Statc-Labour Ministers under the Chairmanship of the West Bengal Labour
Ministcr appointcd pursuant to the decisions arrived at in the Labour Minister's
Conlerence held in 1992 is under cxamination of the Government.

2.21 Explaining further the steps taken by the Govt. for the implemcentation
of the reccommendations made by the Commitice, the Sccretary Ministry of
Labour stated during cvidence:
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“A Sub-Committee of the minimum wages Advisory Board recommend-
cd the following criteria [or fixing minimum wages, that for cach family
of workers we have to take into account for consumption units; 2700
calories per unit containing balanced and nutritious food in conformity
with the food habits of the region; per family, per year, 125 metre ol cloth

w should be pwrovidcd; we have also to take into account house rent as per
industrial practice, that is 15% of the amount recovered for food and
clothing; “miscellancaus”. Taking all these factors into consideration,
minimum wages should be fixed. This is the basic recommendation
made and it has been received recently by us. We are [urther examining
i

2.22 The Committee note that the respective State Governments are the
appropriuie authority for the fixation, revision and ilﬁplt‘lllelllﬂli()ll of
minimum wages in employment in the Beedi Industry which has led to wide
disparity of minimum wage being paid to Beedi Workers in different regions
of the country. The Committee also note that some of the States are facing
difficulty in implementing the revised rates of wages as wages in the
neighbouring State are comparatively lower. This in turn has led to the
shifting of industry from one State to another thereby leaving workers
unemployed. The Committee view the situation with concern. In their view
the Government should explore possibilities of reducing the wage differentials
in consultation with State ‘Governments concerned at the earliest. The
Committee are also aware that a Committee of State Labour Ministers under
the Chairmanship of West Bengal Labour Minister have gone into this aspect
in greater detail and have submitted their report to the Government. The
Committee urge upon the Government to consider the recommendations
contained in the Report without further loss of time in order to remove wide
disparity of minimum wage being paid to Beedi Workers in different regions
of the country. The Committee further suggest that the Government should
explore the possibility of providing a common legislation regarding minimum
wage and.related: matters, between the Beedi produocing States so-that Beedi
manufacturers cannot easily shif't their operations, which is otherwise so easy
in this industry, thereby eliminating the harassment and uncertainties Beedi
Workers are often subjected to.

(i) System of engagement of Beedi Workers through labour contractors.

:2.23 The Ministry has informed the: Commiittee that the Beedi and Cigar
Workers: (Conditions of Employment) Act, 1966 provides [or contractors to
~engage contract labour for manulacture of beedies. As about 70% of the Becedi
Workers in the country are stated to be home based workers and as a majority off
these workers are women, it would be difficult to prohibit contract labour in the
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Beedi Industry. However, there are sufficient provisions undcer the Act and the
rules to safeguard the interests of beedi workers with regard to scttlement of
disputes relating to issue ol raw matcerial, rejection of beedi or cigar or both by
the employer and non-payment of wages for beedi or cigar or both rejected by
the employer etc.

2.24 The Ministry has further informed the Committee that the direction of
the Supreme Court to the Central Government to look into the indispensability
of the contract labour system in beedi making was examined by the Ministry of
Labour and it was decided that it is not feasible to abolish the contract labour
system in this industry at present.

2.25 Asked to state the steps taken by the Government [or the abolition of
contract system in order to protect the beedi workers from the clutches of
wmiddlemen, the Sccrertary stated during evidence :

“Itis not fcasible for us to straightway abolish the contract system. What
should really be done is this. The workers have to organise themselves
and start co-operative socicties. In Kerala we do not have any problems
as far as identilication, payment of Provident Fund amounts clc. arc
concerned. About 25,000 workers are in one co-operative society. Then,
there is no dilliculty as far as prompt payment of excise duty is
concerned. For climinating contract system, you will have to have co-
operatives of workers in this arca.”

He further added:

“We had in the carlier ycars been establishing schemes for giving
assistance on share capital contributions to the co-operatives. I think in
the course of a few years, it was discontinued.”

2.26 The Committee note that about 70 % ot beedi workers in the country
are home based workers and majority of them are women. The Government
is facing difficulty in prohibiting contract labour system prevalent in the
industry. To do awuy with this evil, the Government has suggested that the
workers should organise themselves and form co-operative societies.
Welcoming the suggestions made by the Government in order to protect the
beedi workers from the clutches of middlemen, the Committee strongly urge
upon the Ministry to promote co-operative movement among the beedi
workers with the help of State Governments by providing assured market
outlays for their products.
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(iii) Non-applicability of Employers Provident Fund and Employer's State
Insurance Schemes.

2.27 The Committee bave been informed that establishments cngaged in the
manufacture of becdics were brought under the purview of the Employces
Provident Fund and Misccllancous Provisions Act, 1952 vide nofification GSR
No. 660 dated 17.5.1977. The nolification was chalicnged by a nwjority of the
employers in the beedi industry on the ground of non-cxistence of rclationship
of masterand scrvant between employer and the home workers and impracticability
of implementation of E.P.F. Act and imposition of unrcasonablc restrictions on
the Fundamental Rights of the petitioncrs and a stay of the operation of the
notification was obtaincd from the Supreme Court of India. The Supreme Court
of India vide its order dated 25th September, 1985 upheld the practicability of the
Act in respect of beedi industry and negated the contention of the cmploycrs and
held that there existed a relationship of master-servant betwesen the employcrand
the home workers and that there was no impracticability in the implementation
of the provisions of the Employces Provident Fund Act.

2.28 The Ministry has further informed the Committee that as on 31.3.1993,
12.22 lakh member belonging to beedi industry are subscribing to the Employces
Provident Fund. ’

2.29 Asked to state the sicps taken by the Gavermment to cover more workers
under the EPF schemne, the Ministry in a writien reply has stated that the
Employet's Provident Fund Organisation, which is the enforcement machinery
has been invigomted to cnsure that all coverable establishments arc brought
within the purview of the EPF and Misc. Provision Act, 1952. The ficld formations
have been advised to ensure that all cligible workers are made member of the EPF
and Misc. Provision Act, 1952.

ESI Scheme

230 The Ministry of Labour has further informedthée Committce that out of
23,76,724 identificd beedi workers only 21,725 workers have bc;:n covcrcd by
Employces State Insurance Corporation. —F

2.31 Asked to statc the reasons for less number of beedi wnfkﬁt covered
under Employces State Insurance Scheme than Employces Providsat Fu?ld the
Ministry in a writicn note furnished to the Commitice has stated that the ESI Act
applics gocgmphically arca-wisc. Since the ESI Scheme pmvrdcs both cash
benefit and medical care, expansion of the scheme is possible only after the
creation of infrastructure for medical carc for workers and their familics in local
arcas. The Act is cxtended 1o a new arca only after the Statc Govt,, who arc
statutorily responsible to provide medical care to the beneficiarics, create neces-
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sary infrastructute such as dispensaries and hospital facilitics in that arca with
viabic labour concentration. Due to the inability of the State ' Governments  in
providing adequate arrangement for medical care, a large number of beedi
workers have remained out side the ambit of the ESI Scheme, The Employces
Provident Fund and Miscellancous Provisions Act, 1952 on the other hand is
applicable industry-wisce and once the Act is made applicable to a particular
industry, all the lactories under the industry are covered throughout the country.

2.32 Asked to state the steps taken by the Government to cover morce beedi
workers under ESI Scheme, the Ministry in a written notc furnished to the
Committee have stated that in view of certain representations received including
from some workers organisation and {ollowing recommendations of the Central
Advisory Committee on Beedi Workers Welfare Fund, the Ministry of Labour
had advised the ESI Corporation in 1988 that they were in favour of granting
exemption to the Beedi Industry from the purview ol the EST Act and that ESIC
need not object to the exemption granted by the State Governments to the Beedi
Industry in their States. In view of this direction from the Government, a large
number of beedi establishments particularly in Karnataka and Kerala have been
exempted {rom the purview of the ESI Act.

2.33 The Committee note that out of 23,76,724 identified beedi workers
in the country, only 12,22 lukhs have been covered under Employees Provident
Fund and Misc. Provision Act, 1952, It appears that the Government is not
at all serious in the matter. Viewing this situation with great concern, the
Commiittee strongly recommend that all eligible workers should he made
members of the EPF and Misc. Provision Act, 1952 without further loss of
time.

2.34 The Commiittee further note that out of 23,76,724 identified workers
only 21,725 workers have been covered by the Employees State Insurance
Corporation. The reasons behind less number of coverage is the exemption
granted by the State Government to the Beedi Industry in their States and
inability of the State Government in providing adequate arrangements for
medical care. The Committee view tliis situation with concern. In their view
since the ESI Scheme provides both cash benefit and medical care to the
workers, maximwi number of workers should be covered under it. They,
therefore, recommend that the Ministry should take up the issue with. the
respective State Governments on priority and ensure that all identitied beedi
workers are covered under the ESI Schemes with proper imn’isiuning for
funds.

(iv) Supply of Raw Materials.

2.35 The Ministry has informed the Committee that as per the information
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received from the office of Development Commissioner (Small Scale Industrics),
Ministry of Industry, the major tendu leave producing States are Madhya Pradesh,
Maharashtra, Andhra Pradesh and Orissa. The percentage share of these States
in the total production of beedi‘leave is'given below: :

State N ‘ Percentage share of
ditterent States in the
total production

1. Madhya Pradesh ‘ : ©60%
2. . Andhra Pradesh R 10%

3. Maharashtra and Orissa . "30%

2.36 The Ministry has lurther informed.the Committee that recently some of
the tendu Jeave producing States like M.P. and A:P. have made provisions to
regulate the trade of tendu leave by ereation of State monopaly in such trade in
public interest. A manufacturer or consumer or exporter of tendu leaves, with
whom exc ess quantity of leaves is lelt overafier use, requirement or consumption,

cannot resell such excess quantity of tendu Jeaves exeept with the permission of
the Government. As a result, the beedi manufacturers in non tendu Ieaving
producing States like Tamil Nadu, Karnataka, West Bengal, Kerala, Gujarat, U.P.
Bihar cte. are finding it dilTtcult to procure their tendu leave requirement directly,
They. have now to purchase their requirements through the Govt. agencies
identified to dealwith this commodity in the respective States. There is, therelore,
a need al national level, of an Agency to pool tendu leaves colleeted in other
States and fix.rates quality-wise and supply them fo beedi manufacturers according
to their needs by climinating beedi leave traders.

2.37 In a writlen note furnished to the Committee, the Ministry has also
informed that it is {1t that formation of co-operatives may help in tiding over this
difficulty of procuring raw materials. For instance in Kerala, under the acgies of
the Dinesh Beedi Cooperatives has been successful in obtaining credit lor raw-
materials, with the help of the State Govt. There was a draft scheme on formation
ol'co-qpcmliycs for beedi workers which was circulated to the State Govts., a few
years ago. The scheme, however, did not materialise as it met financial assistance
from lf\_c State Govt. towards share. capital. However, after the last Central ;
Advisory Commiltee meeting held in September 1993, attempts are being made
to revive the scheme ona pilot basis. »

2.38 Sutming up, the Secretary, Ministry of Labour stated during evidence:—

"[tis the question of collection by State Agencies. The individual agent
may not have any coutrol on the supply from the States. It is a matter
~which we will take up again with the Statc Governiients.".
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(v) Chhat/Rejection of Sub-standard Beedies.

2.39 The Ministry has further informed the Commitice that another important
arca of c:ploitation of beedi workers is short supply of raw material and non-
peyment of wages for rejected beedics or ‘chhat’. There are sufficicnt provisions
in the Model Rules framed under the Beedi and Cigar Workers (Conditions of
Employment) Act, 1966, as adopted by the State Govis., to protect the workers
in the matter of short supply of raw malterial and rejected sub-standard beedics
or "Chhat". The rules provide that the dispules between the cmployers and
cmployces regarding short supply of raw material and rcjection of beedics or
chhat may be referred to a Specificd Authority who shall, after making enquiry,
decide the dispute. Any party aggricved by the decision may prefer an Appeal
within 30 days from the date of the.decision. The rules further provide that no
employcr or contractor shall arbitrarily reject more than 2.5% or beedics as sub-
standard beedics or "Chhat". However, rejection of 5% may be donc after
recording the reasons and making cntrics in writing to the workers. -

2.40 During their Study Tour to Bangalore region, it was brought to the
notice of the Commiittce that the rejection of beedics, sometimes, was as high as
250 per thousand.

2.41 Asked to state the steps taken by the Government for supply of good
quality of raw material to the beedi workers, the Commiittee have been informed
that the Government have repeatedly drawn the attention of the State Govts. to
this important aspect. Some of the States like M.P. have formed Tripartite
Committecs as district level 1o look inte-the nifatier conceming standardisation of
raw material for beedies. Sonic other States like Karnataka & Maharashtra have
informed that the rules under the Beedi and Cigar Workers (Conditions of
Employment) Rules framed by the State Govis. concerned take carc of the
problems pertaining to disputes on standardisation and rejection of beedices. In
somc of the States like Kerala, no such problem cxists, as reporicd by the
Ministry.

2.42 The Ministry has further informed the Committee that as per information
received from the State Governments ol Kamataka, M.P., A.P., Maharashtra,
Gujarat, Rajasthan, Tripura, Orissa and U.P., the Beedi and Cigar ‘Workers
(Conditions of Employment) Rules Iramed by the respective State Governmeats
conlain provisions regarding rejection of not more than 5% of the rolled beedies
as sub-standard and "Chhat" and also for payment of 1/2 of the payment on the
rejected beedics on grounds other than wilful negligence of (he workers. As
reported, the problem of chihat does not exist in the State of Kerala. Some of the
State Govts. have not mentioned about amending the rules.

2.43 The Committee note that some of the tendu leaves producing States
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like Madhya Pradesh and Andhra Pradesh have made provisions to regulate
the trade of tendu leaves by creation of State monopoly in such trade in public
interest, As a result, the beedi manufacturers in non tendu leaves producing
States like Tamil Nadu, Karnataka, West Bengal, Kerala, Gujarat, U, and
Bihar ete. are finding it dilficult to procure their tendu leaves requirement
directly. The Committee are of the view that an individual agent should not
have any control on the supply of tendu leaves from the States. They are,
therefore, of the view that a national level agency should be set up to pool
tendu leaves collected in other States to fix rates quality-wise and supply to
beedi manufacturers according to their needs by eliminating tendu leaf
traders. The Committee would also urge upon the Ministry to activate
cooperative movement among the heedi workers which would help them in
tiding over the difficulty of procuring raw materials.

2.44 The Committee note that most of the beedi workers are being
exploited by the traders with short supply of raw material and non payment
of wages for rejected heedies or ‘chhat’, In some of the regions of the heedi
workers concentration the rejection of heedies was to the extent of 250 per
thousand even though the rules framed under the Beedi and Cigar Workers
(Conditions of Employment) Act, 1966 provide that no employer or contractor
shall arbitrarily reject more than 2.5% of Beedies as sub-standard beedies
or ‘chhat’ and rejection of 5% may be done after recording the reasons and
making entries in writing to the workers. The Committee view the situation
with great concern and urge upon the Ministry to pursuade the State
Governments for setting up of Tripartite Committees at district levels to look
into the matter concerning standardisation of raw material for heedies. In
order to avoid exploitation of beedi workers, the Committee are also of the
view that not more than 5% of the rolled heedies should be rejected as ‘chhat’
and workers should be paid 1/2 of the payment on the rejected heedies. The
Committee are of the firm view that under the present dispensation, the
workers are being penalised for factors beyond their control and the
Committee, therefore, urge upon the Government to ensure that the loss on
rejected heedies is shared by the workers and the manufacturers according
to the reasons attributable for the rejections.

(¢) Welfare schemes for Beedi Workers
(i) Welfare funds for Beedi Workers

2.45 The Committee have been informed that the various welfare activitics
of the beedi workers are being watched take up the following Central enactments:—

(i) The Beedi Workers Welfare Cess Act, 1976.
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(i1) The Beedi Workers Welfare Fund Act, 1076.

2.46 1thas beenstated by the Ministry that the Cess is collected by the Central
Excise Collectorates under the Ministry of Finance through its offices situated all
over India and subscquently the amount is transferred 1o the beedi workers
Welfare Fund and after deduction of their collection charges. From 1.1.1987, the
cess has been levied at the rate of 30 paise per thousand branded beedics. The
manufacturers ol non-branded beedies are exempled [rom payment of cess
provided their-production does not exceed 20 lakh beedies per annum.

2.47 The Ministry of Labour has furnished the lollowing details of Reccipt
and expenditure under the Beedi Workers Welfare Fund (or the last three years:—

{(Rs. in crores)

Year Reecipt | Expenditure Clo.\‘ing Balluncc
1991-92 12.14 1091 - 3217
199293 9.73 9.96 3194
1993-94 13.35 13.48 3181

2.48 Detailing the criteria lor distribution of the Reserve Fund to the States,
the Sceretary stated du ring evidence:—

“We spend money on the basis ol major schemes that we are operating,
Onc is housing, Scholarship is another. Then, there are health facilities
and recreation. For these purposes, Wellare Commissioners are asked lo N
make an estimate of the revenue fora particular year. Based on that, they
are expected to incure expenditure in their region.” ‘

2.49 The Committee note that in order to avoid the hardships which a
small beedi manufacturer may face on account of levy of cess on heedi,
exemption of 20 lakh beedies per annum has heen granted for the unbranded
beedies. Under this exemption small heedi manufacturers are not required
to pay cess under Beedi Workers Wellare Cess Act 1976. The Committee are,
however, of the opinion that unserupulous persons may misuse this exemption
by manufucturing or buying the unbranded beedies at low cost. They,
therefore, recommend that the exemption available to a small heedi
manufacturer, henceforth e done away with, which in turn will also help the
heedi workers employed hy small manufacturer of unhranded heedies in
getting the benefits available under various welfare schentes.
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(ii) Medical Facilities

2.50 The Commiitice have been informed that with a view to providing
micdical care to beedi workers, dispensaries and hospitals have been set up by the
Labour Wellare Organisation in the arcas of concentration of these workers.
During the year 1993-94, a 10-bedded hospital for beedi workers at Gursahaigan;j
(UP) was sct up and a 50-bedded hospital (at present 30-bedded) at Mysore was
also inaugumted. Another 50-bedded hospital at Dhulian (WB) is under
construction. The details regarding hospitals/dispensarics for beedi workers is
given in Anncxurc-lil. Tn order 1o provide betier medical facilitics to thesc
workers, it has itlso recently been decided to raise the ceiling limit of expenditure
towards purchasc of medicines from Rs. 2/- to Rs. 4/- per paticnt per visit in case
ol Allopathic dispensarics and Rs. 2/- to Rs. 3/- per patient pu visit'in casc of
Ayurvedic dispensaries.

2.51 It has been further stated that besides running the dispensaries and
hospital for the beedi workers, the following schemes have also been intraduced
to provide betler medical care to the beedi workers:—

(i) Reservation of beds in T.B. Hospitals.

(i) Reimburscment of actual treatment charges to workers sufTering from
Cancer.

@iii)  Scheme 10 provide facilities for the treatment of beedi workers suchnngv.
from mental discases.

(iv)  Scheme for supply of spectacles to beedi workers (including Gharkhata
Warkers) free of cost.
(v) Scheme for treatment of Heart Discases.
(vi) Scheme for Leprasy reliel for beedi workers.
(vii) Domiciliary treatment of beedi workers suffering from T.B.
(viii)  Scheme for reimbursenent of expenditure incurred by beedi workers on
Kidncy Transplantation cic,
(ix) Maternity Benefit Schemes for female beedi workers.
(x) Scheme for payment of monctary compensation for sterilization to
beedi workers.

2.52 Asked whether there are any proposals pending with Government for
establishment of new dispensaries/hospitals 1o meet the demand of Beedi Work-
e the Seerctary, Ministry of Labour stated during cvidence that to cstablish a
hospital the only constraint was that of funds and addced:



“We already have about 155 dispensaries and the proposal for another
62 dispensarics are under consideration. Subject to the availability of
funds we will look into it. They are alrcady under consideration and we
arc in the process of cxamination.

2.53 The Committee note with distress that there are only 3 hospitals and
155 dispensaries spread over the country to cater to the nceds of more than
43 lakh Beedi workers. A propasal for setting up of 62 dispensaries ure under
consideration of the Government. The Committee’s experience in this regard
has.not been very good during their visit to areas of Beedi workers
concentration at Bungalore, Mysore and Mangalore. The dispensaries runaning
for the welture of Beedi workers were in a pitiable condition. Since most of
the workers suller from Tubercwlosis, Asthma and Cancer, they had to rua
from pillar to post for their treatment in the absence of hospitals. While
reiterating their carlier recommendation that every taluk centres and district
headquarters of Beedi workers concentration should have at least 25 heds
and 100 beds hospital respectively to facilitate the workers from the treatment
of T.B. und Asthma, the Comumsittee urge upon the Government to clear the
proposal for setting up of 62 dispensaries at the earliest. The dispensuries
running under the scheme should be provided with basic diagnosis facilities
like X-ruy and Puthlogy ete. The Committee also recommend that there
should be periodical inspection of these dispensaries and hospitals of - the
respective Welfare Commissioner and the report should be fuinished to the
Ministry for their monitoring.

(iii) Housing Facilitics

2.54 The Comumitice have been informed that there are a number of Housing
Schemes for the wellare of Beedi Workers such as “Group Housing Schene”,
Housjng Schemes for the Economically weaker sections of Beedi Workers
(HSENS) and Build Your Own House Scheme (BYOHS).

2.55 It has been {urther stated-that under the build your own housce scheie,
the Beedi worker has to own a plot of land. The scheme provides for loan and
a subsidy component. However, as the amount of loan and su‘hsidy is only Rs.
6,000/- there has only been an insullicient response to the scheme. The Scheme
under revision for increasing the loan component to Rs. 10,000/- and subsidy
component to Rs. 3,000/- so as to make it more attrctive.

2.56 Asked whether the aount of loan and subsidy for dwelling huts have
since been increased, the Ministry stated in a writicn nole that clearance from the
financial angle is expected shorly for implementing this revised scheme on the
highest priority.
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2.57 The details regarding number of houses built under the various schemes
for the welfarc of Beedi Workers arc given in Annexurc-1V.

2.58 When pointed out that during the course of discussion with the Beedi
workers at Chhenapatna (Bangalore) in January, 1994 it was brought to the notice
of the Study Group that 95% of Beedi Workers were without their own houses
and were living in a small reated houses in most unhygenic conditions, the
Ministry has stated that the Labour Welfare Organisation has not received any
proposal for construction of houses under the Housing Scheme for cconomically
weakersections in respect of beedi workers in Chhenapatr arca and the proposal
will be considered on priority as per rules of scheme as soon as it is reccived from
the State govt. through the Welfare Commissioner, Bangalore. The Ministry
addcd that it had been decided to give the highest priority to housing schemes and
during 1993-94, as many as 1306 houses were sanctioned in the Bangalore region.

2.59 On being suggested that under the ‘build you own house scheme’ the
people having their own land should be financially assisted by the Govt. fo build
their own houscs the Scerctary, stated during cvidence:

“It can be done. If 50 workers come together and form a cooperative, we
allow them financial help. We are giving Rs. 6,000/- as subsidy per is
not much.”

2.60 The Committee were pained tonote during their visit to Chhenapatna
in Mysore district that 95% of Beedi Workers in the area were without their
own houses und were living in small rented houses in most unhygenic
conditions. The plea tuken by the Ministry for this situation is the non receipt
of propasal for construction of houses under the housing schemes. The
Committee are not happy with the State of affuirs and in their view, the
-Government should take initiative of their own without awaiting for the
proposal from the State governments under the scheme und provide suitable
accommaodation to Beedi workers. The Committee ure also of the view that
the Government should pursvade and help the Beedi workers to form
cooperutives so thut more workers having their own land should be financially
assisted to build their owa houses onder *Build Your Own House Scheme.’
In this regard the Committee recommend that the progress of housing
proposals, which are held up for some snags at the ground level should he
constuntly monitored hy the Ministry to ensure that end results are not
unduly delayed.

(iv) Educational Facilities

2.61 The Committee have been informed that no schools are being run by the
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Labour Welfare Organisation for the children of Beedi Workers under the Beedi
Workers Wellare Fund beeause the beedi workers are scattered in different arcas
all over the country and it would not be feasible to run schools cxclusively for
the childeen of Beedi Workers. Morcover the financial liability involved in
running schools would also be beyond the resources of the Beedi Workers
Welfare Fund. Education being mainly a State subject, the workers arc already
cnjoying the facilities provided by the State Governments.

2.62 The Conmnitice have been further informed that as regards the
financial assistance provided to the children studying in the schools, the Committec
have been‘informed that-incentives from the Beedi Workers Wellare Fund have
been provided in the form of Scholarships from class V onwards and schools
uniforms upto class 1V.

2.63 The Ministry has furnished the following statement showing the Financial
assistance provided 1o children of Beedi workers during the year 1992-93 and the
aumber ol students benifited.

Sl.  Type of scheme Financial No. of Total Amount
No. Assistance Students  Disbursed
Provided - Benelitted  During 1992-
93 (in Rs.)
1. Schalarships for Rs. 15/- Rs: 200/- 54,191 1,68,12,280
Children of beedi-— - per head per
workers studying mouth

inclass V and
above in recognise
inslilutions.

2. Schools unifoims o Rs. 50/-per 22,389 11,19,450
the wards of the head. ‘
beedi workers
‘studying uplo
Class-IV.

2.64 Thc Ministry has also furnished the loltowing statement showing the
cnhanced rates of Scholarships and linancial assistance for supply of School
uniforms bascd on the recommendation of Central Advisory Commiittce for
Beedi Workers:
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Level of education/coursc Present rate Revised matc

Scholarship to School/Collcge Rs. 180/-p.a. Rs. 250/-p.a.
going children of beedi
workers studying in Class V

and above.
Group I - Class V and VI Rs. 180/- p.a. Rs. 250/- p.a.
Group Il - Class VII & VIII Rs. 360/- p.a. Rs. 450/- p.a.
Group Il - Class IV and  XIV/ Rs. 600/- p.a. Rs. 700/- p.a.
pre-graduation
coursc.
Group 1V -Graduation and Rs. 900/- p.a. Rs. 1000/- pa.

Post Graduation
Courses in Arls,
Commierce, Science
B.Ed. clc.
Group V - MBBS/Engincering/
B.Sc. (Agr.) Rs. 2400/- p.a. Rs. 30(X)/- p.a.
Higher Technical
rescarch studies.
Schools Uniform to children Rs. 50/- per head
of beedi workers

2.65 The Committee note that most of the Beedi Workers are home-
based and low rate of literucy makes them vulnerable to various kinds of
exploitation. The attitude of Beedi workers towards education, incidence of
poverty etc., are some of the main constraints in spreading education amongst
them. The economic compulsions prevent workers from sending their children
to school. The Committee are, therefore, of the opinion that the Government
should provide at least one residential schodl or ashram school in each area
of Beedi Workers concentration. Funds for this purpose can be met from the
Beedi Workers Welfare Fund.

2.66 The Commiittee further note that the Government has increased the
amount of scholarship to the school/college going children of Beedi workers
but the alfowance of school uniform being paid to children is still at Rs. 50
per head. Keeping in view the rise in prices, the Commiittee are of the opinion
that this amount should be ruised from Rs. 50 to 150 per head.

Niw Deoan; CHANDRA PRABHA URS
30, November, 1994 Chairperson,
9, Agrahayuna 1916 (Saka) Standing Committee on

Labour and Welfare.



ANNEXURE |
. State-wise break-up of both idemifiedfunidentified Beedi Workers

Sl. Region No. of workers “No. of workers
‘No. identificd yet 40 be identificd
1. Bangalore

Kamataka 3,25274 29,970

Kemla 1,13,611 7,720
2 Hydcrabad

Andhm Pradesh 1,85,792 4,14,208

Tamil Nadu 2,12,919 3,87,081
3. Karma

Bihar 2,14,273 1,77,227
4. Jabalpur

Madhya Pradesh 6,00,000 —
5. Allahabad

Uttar Pradesh 1,42,878 3,07,122
6. Bhilwara

Rajasthan 92,520 1,86,480

Gujnrat 45,593 1,57.407
7. Calcutta T

West Bengal T 168581 2,81,410

Assam 2,879 4,846

Tripura 2,80 2,199
8. Nagpur °

Maharashtra 1,61,323 88.677
9. Bhubaticswar

" Orissa 108,581 51,270

23,76,724 20,96,076



ANNEXURE I

State wise rates of minimum wages in beedi industry fixed under the
minimum wages Act, 1948

Sl State/U.T Minimum wagces for rolling
1000 beedics
1. Andhra Pmdesh Rs. 27.35 including basic wage
variable DA ctc.
2. Assam Rs. 25.00
(From 1.3.1989)
3. Bihar (i) Corporation arcas:  Rs. 19.00
(From 22.8.1989) (i) Disut. HQ. &
Muncipal arcas: Rs. 17.50
(iii) Other arcas: Rs. 16.00
4. Gujarat Asotari beedies
Zone I - Rs. 15.40
Zone I - Rs. 15.20
Single Nukh-beedies
Zone 1 - Rs. 15.15
Zone 1l - Rs. 15.20
Dauble Nukh beedies.
Zone | - Rs. 15.40
Zone Il - Rs. 15.20
Beedl Wruppers
Zonc | - Rs. 15.25 pd.
Rs. 396.50 p.m.
Zone 11 - Rs. 14.90 p.m.
Rs. 383.40 p.m.
Packers, Labellers ete.
Zone | - Rs. 15.25 pd.
Rs. 396.50 p.m.
Zome Il - Rs. 14.90 p.d.
Rs. 387.40 p.m.
5. Kamataka RBeedi rolling
Rs. 19.65 + D.A. Rs. 6.66
Bundle making (per 1 lakh beedies)
Rs. 42.75
6. Kerala Dinesh Beedi
Rs. 14.50 + D.A. Rs. 19.80
Small estgblishments

Rs. 12.00 + D.A.

23
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Sl.  State/U.T Minimum wages for rolling
1000 beedics
7. Madhya Pradesh Rs. 22.50
(from 14.10.93)
8. Mauahamshira Zonc I - Rs. 20.35 +
Special allowance Rs. 7.68 p.d.
Zonc 11 - Rs. 16.00 +
Special allowance Rs. 7.68 p.d.
9. Orissa ‘Semi-skilled - Rs. 30.00 p.d.
(from 1.1.91) ‘Skilled - Rs. 35.00 p.d.
‘Highly skilled - Rs. 40.00 p.d.
(from 4.12.92) *Un-skilled - Rs. 25.00 p.d.
10. Tawil Nadu Rs. 23.25 including Basic Wage,
D.A. clc.
11. Tripura Rs. 1430
(from 1.12.90)
12. Uttar Pmdesh Rs. 35.00 (beedi rolling)
(from 1.1.94) P
13. Rajusthan (Beedi rolling) - Rs. 18.62
(ordinary) per 1000 beedices
Beedi rolling - Rs.22.00
(special) per 1000 beedics
Beedi sorter - Rs. 720.68 p.m.
and Checker

Bundle Racking -  Rs.18.62
& packing per 1000 bundles

SnulT packing - Rs. 611.00 p.m. or
Rs. 23.50 per day

Tobacco Mixture, - Rs. 22.00 per day
Tobacco sorier & othens
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14. West Bengal

Min, wage per

Wages per

Wages per

100 beedi rolled  day month
(i) Calcutta & Rs. 45.16 Rs.44.06 Rs.1145.56
24. Parganas o ‘
i) Howrah & Rs. 39.58 Rs. 38.63 " Rs. 996:38
Hoogly
i) Purulia Rs. 23.48 Not fixed Not lixcd
iv)  Other Districts Rs. 36.68 Rs. 35.73 . Rs:928.98

Note: The above data are based on reports received from Wellare Commissioners/

State Governments.



ANNEXURE-III &

Statement showing the number of hospitals under
Beedi Workers Welfare Fund.

1. 50 Bedded Hospital, Mysore Bangalore region -
2. 50 Bedded T.B. Hospital, Karma Karma region
3. 10 Bedded Hospital, Gursahaiganj Allahabad rcgion

Note: A 50-bedded hospital for beedi workers is also under construction in
Dhuliyan (WB) in Calcutta Region.

Stnement showing the number of dispensaries under Beedi Workers Welfare.
Fund

State
Andhra Prudesh
Static-cum-mobile Dispensaries

Nizamabad, Distt. Nizamabad.
Kamareddy, Distt. Nizimabad.
Amarchinta, Distt. Mahaboobaagar.
Kothakota, Disit. Mnlml)uobu:rgur.
Kemtla, Distt. Karimnagar.
Nallore, Distt. Nillore, .
Siddipet, Distt. Mcdak.
Srikalahasti, Disut. Chittor.

N U AW~

Static Dispensaries
9. Nirmal, Distt. Adilabad.
10. Kamalpurm, Disu. Cuddapah.
Tamilnadu
Static-cum-Mobile Dispensaries
1. Vellore, Distt. North Arcot.
2. Mclavishram, Disit. North Arcot.
3. Tenkasi, Disut. Tirunclveli.
4. Mukkudal, Distt. Tirunclaveli. y
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5. Alangulam, Distt. Tiruvelveli.
6. Tiruchimpalli, Dist. Tiruchirapalli.
7. Old Washermanpet, Distt. Madras.
8. Gudiyatham, Distt. North Arcot.
Static Dispensary
9. Melapalayam, Disit. Tirunclveli
Mobile Dispensary
10. Tirunclveli, Distt. Tirunclveli.
Madhya Pradesh

Static-cum-Mobile Dispensaries

1. Sihore, Distt. Jabalpur.

2. Jabalpur, Distt. Jabalpur.
3. Garhakolta, Distt. Sagar.
4. Decori, Dist. Sagar.

S. Sagar, Disll. Sagar.

6. Damoh, Distt. Damoh.

7. Hatta, Distt. Damoh.

8. Nohata, Distt. Damoh.

9. Gwalior, Distt. Gwalior.
10. Begamganj, Distl. Raisen.

—
—

. Bhopal, Distt. Bhopal.
. Sunwad, Distl. Kharagone.

— -
w N

. Reewa, Distt. Rewa.

-
H

. Dhamtari, Distl. Raipur.

—
w

. Rajnandgaon, Disit. Rajnandgaon.
16. Jarora, Disti. Ratlam.

Static Dispensaries

17. Indore, Distt. Indore.

18. Katangj, Disit. Jabalpur.

19. Warasioni, Distt. Balaghat.

20. Guna, Distt. Guna.

21. Durhanpur, Disit. Khandawa.
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Mobile Dispensaries
22. Satna, Distt. Satna.
Karnataka

Static-cum-mobile Dispensaries

1. Thumbe, Distt. Mangalore.

2. Moodabidri, Distt. Mangalore.
3. Katipalla, Distt. Mangalore.
4. Putur, Distt. Mangalorc.

5. Derlakatta, Distt. Mangalore.
6. Harihar, Distl. Chitradurga.

7. Nipani, Distt. Belgaun,

8. Bangalore, Distt. Bangalore.
9. Kolar, Distt. Kolar.

10. Tumkur, Distt. Tumkur.
Static Dispensaries
11. Kaikamba, Distt. Mangalore.
12. Yadgir, Distt. Gulbarga.
13. Channapatna, Ramanagaran Taluk Distt.
14. Gundlupet, Distt. Mysore.
. Chamarajanagar, Distt. Mysore.
16. Hubli, Distt. Dharwad.
17. Sira Taluk, Distt. Tumkur.
Mobile Dispensaries
18. Mysore (attached with hospital).
19. Padil, Distt. Mangalore.
Kerala
Static-cum-Mobile Dispensaries

1. Cannanore, Distt. Cannanore.

2. Tellicherry, Disit. Tellichery.
3. Alathur, Distt. Palakkad.
4.  Permunna, Distt. Kozhikode.
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5. Nileswar, Distt. Kasargod.
6. Kasargod, Distt. Kashrgod.
Static Dispensaries
7. Kandotty, Distt. Malapuram
8. Chavakkad, Distt. Trissur.
Gujzu‘:it |
Static-cum-Mobile Dispensaries i
1. Patan, Distt. Patan. ‘ .
2. Vadnagar, Distt. Mchansana,
3. Samsa, Distt. Kheda.
Static Dispensaries
4. Ahmedabad, Distt. Ahmedabad,
5. Dorsad, Distt. Kaira.
Ayurvedic Dispensary
6. Palunpur, Distl. Mchansana,
Rujaslhuﬁ _ )
Static-cum-Mobile I)isbensary
1. Sujangarh, Distt. Churu, |
tatic Dispensaries
Tonk, Distt. Tm_n‘k‘. ‘
Ajmer, Distt. Aj’linvc‘r.
Bewar, Distl. Ajmer,

N

Karali, Distt. Swaimadhopui

Mobile Dispensary

6. Kota, Disti. Kota.

“Ayurvedic Dispensary

7. Swaimadhopur, Dist, Swainidhopur
8. Nisrabad, Distl. Ajmer.

9. Baran, Distt. Kota,

10. Bundi, Dislt. Bundi.
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Bihar
Static-cum-Mobile Dispensaries

1. Chakradharpur, Distt. Singhbhum.
2. Biharshaicf, Distt. Nalnda,
3. Jbajha, Distt. Jhaja.

4. Madhubani, Distt. Madhubani.

5. Pakur, Distt. Dimka.

6. Dalsinghsami, Distt. Samstipur.

7. Gaya, Distt. Gaya.

8. Mothiri, Distt. East Champaran.

9. Sitamarhi, Distt. Sitamarhi.

10. Begusarai, Distt. Begusarai.

11. Bhagalpur, Disit. Bhagalpur.
12. Munghyer, Distt. Munghyer.
Static Dispensaries
13. Dhaka, Distt. West Champaran.
14. Gopalganj, Distt. Gopalganj.
Ayurvedic Dispensary S
15. Siwan, Distt. Si\\.';m.""
Uttar Pradesh

Static-cum-Mobile Dispensaries

1. Jaunpur, Distt. Jaunpur.

2. Allahabad, Distt. Allahabad.
3. Amroha, Distt. Moradabad.
4. Jhansi, Distl. Jhansi.

5. Mirapur, Distt. Mirzapur.
6. Raibareli, Distt. Raibarcli.
7. Rampur, Distl. Rampur.

8. Gazipur, Distt, Ga'l.ipui'.s‘i

9. Sultanpur, Distt. Sultanpur.
10. Varanasi, Distt. Varanasi.
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Mobile Dispensary
11. Gursahaiganj, Distl. Farrukhabad.
Orissa
Static-cum-Moblle Dispensaries
Angul, Distt. Dhenkal.
Salcpur, Distt. Cutlack.
Bagedia, Distt. Dhankal.
Dasarathpur, Disit. Cuttack.
Rengali, Distt. Sambalpur.

L e

Parmanpur, Distt. Sambalpur.

Static Dispensaries

7. Bmhmabarda, Distt. Cuttack.

8. Gholpur, Distt. Cuttack..

9. Baideswar, Distl. Cuttack.

10. Balijhari, Distt. Cuttack.

11. Balasorc, Distt. Balasorc.

Mobile Dispensaries

12. Sambalpur, Distt. Sambalpur.

13. Bhubancswar, Distt. Bhubaneswar.

14. Gujidarda, Distt. Balusorc.

Maharashtra

Static-cum-Mobile Dispensaries

Tumsar, Disll..Blmndura.

Amgnon, Distt. Bhandara.

Tirora, Distt. Bhandara.

Lakhani, Distt. Bhandara.

Bhandara, Distt. Bhandara.

Gondia, Distt. Bhandara.

Sinner, Disit. Nasik.

Ahmcdnagar, Distt. Aluncduaé:u.

© ® N AR W -

Sangamaner, Distt. Ahmednagar.
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10. Pune, Dislt. Pune.
11. Sangli, Distt. Sungli.
12. Khal, Dist. Nagpur.
Static Dispensaries
13. Kamptee, Dislt. Nagpur.
14. Sholaplur, Dislt. Sholapur.
15. Jalna, Distt. Jalna,
Ayurvedic Dispensary
16. Nanded, Distt. Nanded.

West Bengal

Static-cuns-Mobile Dispensaries

1. Bunkura, Distt, Bankura.

2. Cooch-Bihar, Distt. Cooh-Bihar.
3. Magrahat, Distt. 24 Parganas (N).
4. Barasat, Distt. 24 Parganas (N),
5. Jhalda, Distt. Purulia.

6. Krishnagar, Distl. Nadia,
7. Karimpur, Distl. Nadia,
8. Kharagpur, Distt. Midnapur.
9. Kaliachack, Distt. Malda.
Mobile Dispensaries
10. Caleutta, Distt. Caleutta. |
11. Nimtita, Distt, Murshidabad.
Chest Clinic
12. Nimivia Distt. Murshidabad.
Assant
Static-cutu-Mobile Dispensary
1. Gouripur, Distt. Dhubri.
Tripura
Static-cum-Mobile Dispensary

1. Agartala, Distt. Agartala.



ANNEXURE-IV

Houses constructed during the last three years under different schemes for
Beedi Workers and proposals received during 1994-95 for construction of

houses for Beedi Workers
Region 199192 199293 1993-94 Propasals for 1994-95
(State) EWS Byohs Group EWS Byoks Growp EWS Byoks Grosp EWS Byoks Growp
liousing Tloasing Hoesing Hoasing
1. Jabalpur 447 - - 144 - - n - - - - -
Madhya Pradesh
2. Allahabad - 1 - - - - - 8 - - 17 -
Uutar Pradesh
3. Bangalore
(i) Kamataka 3 - 400 - - 1306 1 - . - -
(ii) Kemla 274 - 299 - 540 - - -
4. Bhubaneswar - 116 - - 92 - - 85 - 600 100 -
Orissa
S. Nagpur - 3 - - 5 - - 7 - - 1nm .
Maharashira
6. Hyderabad
(?) Andbra Pradesh 35 - 3593 S8 - 3341 335 -10.000 - -
(ii) Tamil Nadu 19 - - 13 - - 3 - - - -
7. Karma - .- e e - 2 - -
Bihar
8. Bhilwara
() Rajasthan T 100 S -
(i) Gujamt - - - - - - 32 s -
9. Calcutia
(i) West Beagal -ur - 87 - - 76 - 100 2% -
(i) Asam - - - - - - - 3 - - - -
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APPENDIX -1

MINUTES OF THE THIRTEENTH SITTING OF THE STANDING
COMMITTEE ON LABOUR AND WELFARE HELD ON
29 NOVEMBER, 1994

The Committee met from 15.00 hrs. 1o 16.30 hrs. in Committcc Room D',
Parliament House Annexe, New Dethi.

PRESENT
Smit. Chandra Prabha Urs - Chairperson
MEMBERS
Lok Sabha
2. Shri S.B. Thorat
3. Shri Bheru Lal Meena
4. Shri K. Pradhani
5. Shri Rum Namin Berwa
6. Shri Ajoy Mukhopadhyay
Rajya Sabha
7. Smt. Vidya Beniwal
8. Shri Kameshwar Paswan -~
9. Shri Ram Ruin Ram
1. Shri Joyanta Rny
11, Shri Mohinder Singh Kalyan
12, Shri Mool Chand Mcena

SECRETARIAT
1. Shri G.C. Malhotm — Joim Secretary
2. Shri Satish Loomba —  Deputy Secretry
3. Shri R.S. Mism —  Assistant Director

At the outset, the Chairperson introduced the new Members of Rajya Sabha
nominated to the Standing Commitice on Labour and Wellare. Thereaficr the

M



as

Commitice adopted a Condolence Resolution moved by Hon'ble Chairperson on
the sudden and sad demiise of Shri Gaya Prasad Kori, M.P. who was a Member of
the Committee during the years 1993-94 and 1994-95. The Members then stood
up in silence for two minutes as a mark of respect to late Shri Gaya Prasad Kori.

Afterthe tca break, the Commiittee took up for consideration the Draft Seventh
Report on the Ministry of Labour regarding the wellare of Beedi Workers. The
recommendations contained in the Report were read out but the Commiitice could
not adopt the Report for want of quorum. The Committee, therefore, decided to
take up the Report for adoption on 30th November, 1994,

The Committee then adjourned.



APPENDIX - I

MINUTES OF THE FOURTEENTH SITTING OF THE ST ANDING
COMMITTEE ON LABOUR AND WELFARE HELD ON
30 NOVEMBER, 1994.

The Committce met from 11.00 hrs. to 12.30 hrs. in Committce Room ‘D"
Parliament Housc Anncxe.

>

PRESENT
Smt. Chandra Prabha Urs - Chairperson
MEMBERS
Lok Sabha
2. Shri S.B. Thorat
3. Shri Bheru Lal Mcena
4. Shri K. Pradhani
5. Shri Siddappa Bhimappa Nyamagoudar
6. Shri B. Akbar Pasha
7. Shri Ramesh Chennithala
8.  Shri Ram Namain Berwa
9. Shri Ajoy Mukhopadhyaya L
Rajya Sabha S
10.  Shri Kameshwar Paswan
11.  Shri Ram Ratan Ram
12.  Shri Joyanta Roy
13.  Shri Mohinder Singh Kalyan
14, Shri Mool Chand Mccna

SECRETARIAT -
1. Shri G.C. Mathotra — Joint Secretary
2. ShriSatish Loomba  — Deputy Secretary

3. ShriR.S. Mism — Assistani Director
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REPRESENTATIVES OF THE MINISTRY OF WELFARE

1. Shri Mata Prasad — Sccrelary

2. Shri M.S. Pandit

— Joint Sccretary

3. Shri Shashi Bhushan —  Depuly Scerctary

The Commiitice considered the Draft Scventh Report on the Ministry of
Labour-Welfare of Beedi Workers and adopted the same with the following

modifications:—

Page Nos. Para

Line

Amcndments made

8 2.11

18. 234

9 from bottom

1 from bottom

7 from bottom

Alficr the word ‘carrying out’
insert the word ‘intensive’.

At the end of para add the
words “with proper provision-
ing lor funds™.

After the words ‘rcjected
Beedics’, delete the words ‘on
the ground other than wilful
negligence’.

The Commiittee authorised the Chairperson to finalise the Reports in the light
of above amendments and present the same to the Parliament.

The Comminee then adjourned.



APPENDIX-II

Summary of Conclusionsirecommendations Contained in the Report
(Vide Para 4 of the introduction)

Sl

No.

Paragraph
number

Summary of Conclusions/Recommendations

2

3

2.11

212

The Commiittee note with concern that the
Ministry of Labour do not have authentic
data on Beedi Workers as they arc awaiting
the 1991 census report. The Commiittee have
been informed by the Ministry that the State
Governments have been conducting surveys
for the identification of Becdi Workers from
time to time in their States and furnish the
figures 1o the Central Government for
linalisation of various welfare schemes, for
the Beedi Warkers under the Beedi Workers
Welfare Fund Act, 1976. However, the details
of survey reports from the States of Madhya
Pradesh and Uttar Pradesh conducted during
the years 1984 and 1990 respectively are still
not-available with the Ministry. The
Commiitice fail to understand the Inckadiasical
altitude of the Ministry towards the problem.
In their view unless the Ministry posscss the
correet data by carrying out intensive surveys
in arcas of Beedi workers concentration in
the country, the Govl. is not in a position 1o
carry out proper planning for the welfare of
Beedi Workers. The Commitice, therefore,
recommend that the Ministry of Labour should
conduct a Stalc-wisc comprehensive survey
in arcas of Beedi Workers Concentration on
a time bound scale.

The Committee, further recommended that
the Government should ensure that cach and
cvery Beedi worker, whether a ‘Ghar Khata®
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3

2.22

Beedi worker or working in a factory is issucd
an identify card at the carlicst so that he or
she is no longer deprived of the benefit of
various welfare schemes being implemented
by the Government. Responsibility for
issuance of Identity cards should be fixed on
welfare Commissioners and the Ministry
should monitor the programme periodically.

The Commiittee note that the respective State
Governments arc the appropriate authority
for the fixation, revision and implemcntation
of minimum wages in ciployment in the
Beedi Industry which has led to wide disparity
of minimum wage being paid to Beedi
Workers in diffcrent regions of the country.
The Commitice also note that some of the
States are facing difficulty in implementing
the revised rates of wages as wages in the
neighbouring State are comparatively lower.
This is turn has led to the shifting of industry
from onc State to another thereby leaving
workers unciployed. The Committee view
the situation with concern. In their view the
Government should explore possibilitics of
reducing the wage differentials in consultation
with Statc Governments concerncd at the
carliest. The Commiitice are also awarc that
a Conumitice of Stite Labour Ministers under
the Chairmauship of West Bengal Labour
Minister have gone into this aspect in greater
detail and have submitted their report to the
Goverament. The Commitice urge upon the
Govermuent to consider the recommendations
containcd in the Report without further loss
of time in order to remove wide disparity of
minimum wage being paid 1o Beedi Workers
in different regions of the country. The
Commiittee further suggest that the Govt.
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2.26

233

234

should explorc the possibility of providing a
common legislation regarding minimum wage
and rclated matlers, between the Beedi
producing States so that Beedi manufacturcrs
cannot casily shift their opcrations, which is
otherwisc so casy in this industry, thereby
climinating the harassment and uncertaintics
Becedi Workers arc oficen subjected to.

The Commiitice note that about 70% of Beedi
Workers in the country arc home based
workers and majority of them arc women.
The Government is facing difficulty in
prohibiting contract labour system prevalent
in the industry. To do away with this evil, the
Government has suggested that the workers
should organisc themsclves and form
Cooperalive Socicties. Welcoming the
suggestion made by the Government in order
1o protect the Beedi Workers from the clutches
of middlemen, the Commiittce strongly urge

upon_the Minisiry to promote Cooperative

movement among the Beedi Workers with
the help of State Governments by providing
assurcs market outlays for their products.

The Committce note that out of 23,76,724
identificd Beedi Workers in the country, only
12,22 lakhs have been covercd under
Employces Provident Fund and Misc.
Provision Act, 1952. It appcars that the
Goverument is not at all serious in the matter.
Vicwing this situation with great concern, the
Commitice strongly recommend that all
cligible workers should be made members of
the EPFand Misc. Provision Act, 1952 without
further loss of time.

The Committee further note that out of
23,76,724 identificd workers only 21,725
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243

workers have been covered by the Employcees
State Insurance Corporation. The rcasons
behind less number of coverage is the
exemption granted by the State Government
to the Beedi Industry in their States and
inability of the State Government in providing
adequate armugements for medical care. The
Comumitice view this situation with concer.
In their view since the EST scheme provides
both cash benefit and medical care to the
workers, maximum numberof workers should
be covered under it. They, thercfore,
reconuncnd that the Ministry should take up
the issuc with the respective Statc Governments
on priority and ensurc that allidentificd Beedi
Workers arc covered under the ESI Schemes
with proper provisioning for funds.

The Commiittee note that some of the Tendu
leayes producing States like Madhya Pradesh
and Andhra Pradesh have made provisions to
regulate the trade o tendu leaves by creation
of State monopoly in such trade in public
interest. As a result, the Beedi manufacturcrs
in non tendu leaves producing States like
Tamil Nadu, Karnataka, West Bengal, Kerala,
Gujarat, U.P. and Bihar ctc. are finding it
dilficult to procurc their tendu leaves
requiremient dircctly. The Committee arc of
the view that an individual agent should not
have any control on the supply of tendu leaves
from the States. They are, therefore, of the
vicw thata national level agency should be set
up 1o pool tendu feaves collected in other
States to fix rates quality-wise and supply to
Beedi manulacturers according to their needs
by climinating tendu lcaves traders. The
Committee would also urge upon the Ministry
to activate cooperative movement among the
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1 2 3
Beedi Workers which would help them in
tiding over the difTiculty of procuring raw
materials.

8. 2.44 The Commiitiee note that most of the Beedi

i

Workers arc being cxploited by the traders
with short supply of mw matcrial and non
payment of wages for rejecicd Beedies or
‘chhat’. In some of the regions of the Beedi

- Workers concentration the rejection of Beedies

was 1o the cxtent of 250 per thousand cven
though the rules framed under the Beedi and
Cigar Workers (Conditions of Employment)
Act, 1966 provide that no cmployer or
contractor shall arbitrarily reject more than
2.5% ol Becedics as sub-standard Beedies or
‘chhat’ and rejection of 5% may be done alier
recording the reasons and making entries in
writing to the workers. The Committee view
thesituationwith greatconcernand urge upon
the Ministry to pursuade the Slate

"Governments for sciting up of Tripantite
“Committees at district levels to, look into the

matter concerning standardisation ol raw
malcrial for Beedies. In order to avoid
cxploitationof Beedi Workeys, the Commitice .
are also of the view that not more than 5% of
the rolled Beedies should be rejected as ‘chhat’
and workers should be paid 1/2 of the payment
on the rejected Beedics. The Commiitiee are
of the firm view that under the present
dispensation, the Warkersare being penalised
for actors beyond their control and the
Committee, therelore, urge upon the
Government lo ensure that the loss on rejected
Becedics is shared by the workers and the
manulacturers according to the reasons
attributable for the rejections.
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9.

10.°

The Commiittec notc thatin order to avoid the
hardships which a small Beedi manufacturer
may facc onaccount of levy of cess on Beedi,
cxciplion of 20 lakh Beedies per annum has
been granted forthe unbranded Beedics. Under
thiscxemptionsmall Beedi manufacturers are
not required to pay cess under Beedi Workers
Welfare Cess Act 1976. The Commiittce are,
however, of the opinion that unscruplous
persons may misuse this cxemption by
manufacturing or buying the unbranded
Becedies at low cost. They, therefore,
recommend that the exemption available toa
small Beedi manufacturer, henceforth done
away with, which in turn will also help the
Beedi workers cmployed by small
manufacturerof unbranded Beedies ingetting
the benelits available under various welfare
schemes.

The Commiittee note with distress that there
arc only 3 hospitals and 155 dispensarics
spread over the country to cater to the nceds
of more than 43 lakh Beedi Workers. A
proposal for sctting up of 62 dispensaries arc
under considcration of the Government. The
Committee's experience inthis regard has not
been very good during their visit to arcas of
Beedi workers concentration at Bangalore,
Mysore and Mangalore. Fhe dispensarics
running for the welfare of Beedi workers were
in a pitiable condition. Since most of the
workers suffers from Tuberculosis, Asthma
and Cancer, they had to run from pillar lo post
for theirtreatment in the abscence of hospitals.
While reiterating theircarier recommendation
that every taluk centres and district
headquariers of beedi workers concentration
should have at least 25 beds and 100 beds
hospital respectively to facilitate the workers
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11.

2.60

for the treatment of T.B. and Asthma, the
Commitice urge upon the Governnicnt to

_vlear the proposal for sciting up of 62

dispensarics at the carliest. The dispensarics
running under the schemic should be provided
with basic diagnosis facilitics likc X-ray and
Pathiclogy ctc. The Committee also
recommend that there should be periodical
inspection of these dispensaries and hospitals
of the respective Wellare Commissioner and
the report should be furnished to the Ministry
for their monitoring,

The Comittee were pained to note during
their visit to Chhenapatna in Mysore district
that 95% of Beedi Workers in the arca were
without their own houses and were living in
small rented houses in most unhygenic
conditions. The plea taken by the Ministry for
this situation is the non receipt of proposal for
construction of houses under The housing
schenies. Fhe Committee are ol happy with

. _——"The State of alTairs and in theirview, the Govt,

e

should take initiative of their own without
awaiting for the proposal from the Stat
Governments under the scheme and provide
suitable accommodation 1o Beedi workers.
The Conumitee are also of the view that the
Government should pursuade and help Beedi
workers 1o form cooperitives so that more
workers having their own land should be
financially assisted to build their own houses
under ‘Build Your Own House Scheme’. In
this regard the Committee recommend that
the pragress of housing proposals, which arc
held up for some snagy at the ground level
should be constantly monitored by the Ministry
to ensure that and results are not unduly
delayed.
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12.

13.

2.65

2.66

The Committee note that most of the Beedi
Workers arc home based and low rate of
literacy makes them vulnerable to various
kinds of cxploitation. The attitude of Beedi
workers towards cducation, incidence of
poverty cic., arc some of the main constraints
in spreading. education amongst them. The
ceonomic compulsions prevent workers from
sending their children to school. The
Committce are, therefore, of the opinion that
the Govt.should provideat lcast one residential
school orashram school in cach area of Beedi
Workers concentration. Funds forthis purpose
san be met from the Beedi Workers Welfare
Fund.

The Committee further note that the
Government has increased the amount of
scholarship to the school/college going
children of Beedi workers but the allowance
of school uniform being paid to children is
still at Rs. 50 per head. Keeping in view the
rise in prices, the Commitiec arc of the opinion
that this amount should be miscd from Rs. 50
1o Rs. 150 per head.
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